PO

CENTRAL AMINISTRATTVE TRIBUNAL
MABAL BENCH, MINMNEAT.

Origingl Avplicatbion No. #;53/3?92

Late of Decision:IE.12.2000

CORAM: HON’BLE SHRI A.V. HARIDASAN, VICE CHAIRMAN (J)
HON’BLE SMT. SHANTA SHASTRY, MEMBER (A)
2. Smi. FPushps Delhe working 88

J

o

fApnlioants by Mrs. Sswsnl with ShHhri G.A.

/

Customs Avpraiser fn Aopesl Unil,

& New Cusitom House, Ballsrd Esiate

Mimba ¥ and residing K0 SN,
Lenandri Co-op. Hsg Societbv,
D3 2rd, Secitor Is-A, Nerul,
Navi Mumbar K00 V8.

8.8, Bhaskar, working 83 Cusions
Anpraiser fn Group &, .
Nesw s iom House,

Ballard Fslsle,

Mumbad & residing &f

L8, T Wing, Neplune.

GEf Lross Lane,

Lokhandus ls Complex,

Arictherd (fesl),

Mirmba £

M Lrrakash, working a8 LCuslioms
Appraiser In Adiudication Section, .
Neswsr Lusttom MHose,

Ballard Fstale,

Mumbai & residing sab §-008, Horizon
Rahesis VWikar, Powsi, :
Mumba ¥ 00 Q2.

Smi. R, Alex, working ss Customs
appraiser, Fostal Appraising Seclion,
Aorelfan Post OFFfoe,

Ballard Estale,

Mumbai & residing aé B-Io, Valfshali

Vower, Valshali Nagar,
B.R. Roa,
Muelund (fest}, Mumbai 00 080,

waian B. Redneksr, &orking as

LU Loms A e iser, i Departnenl
New Cusiom House & residing st
Sudarafinn, I&/B25, Fanl Naosr,
Ghabicopar Fast, Mumbal 00 Q08

S8 Ewehan, working 88 Lusions
Bopraiser A6 Jawshar Oustom Rouses
Nisl, Waicarhs & residing st oy

Newv Kiran Bidg.. S, anthony Rosd. .

Wiave Nagari FPLO. Mumbal 400 Q98

-

Ao d fosnls

Masarid, Advocsie)



o e .8 AE3/00
vs.

I fmion of fndis, Fheoowuoh
Lhe Seprelsry fo Phe Governmenl of fndis,
Minfalery of Finande,
Depariment oF Nevernire,
Nordh Block, Mew elhi IX0 Q0F.

2. Chier Lommissioner OF Customs
Messy Lxes lowns MHoirse,
Ballard Esbale,
M ¥
S Lommissionser of Customs (6
Mo Dwrs boms Rouse, Ballard Fsiale,
Mumba F ' . ARSI ES

{Respondenils by Shri V.0 Vadhaviar, wilth Shel M. F. Selbbnas,
Advocas be) :

0RO E R R )

FRers & V. MHaridessn, Wics Lha I rman (A7

Fhe sopplicants six fn number wsers promofed From Fhe  post
oFf Examiner o fhe post ‘of apora iser on Sdhoc basis. Fhesw were
peomolad on adfioe basis and posled against cost recovery post on
the basis of senioriity ocum Fiiness by & duly constéiiuted
Leparfmenlal Promolion Commiiies snd hey i nod  sunersecs
bt Their grievance 1s Chat heving continued on sdboc basis
and nol considecsd For regular promolion Chey are Fhrealened wilth
revarsion  For Che f‘é‘-"c‘é‘.SQf." Lhat aporovaed of Che DOGRET hss el bewsrr
Laken For conbinvance beyond e period of one vear. P

spplicants Cherefores have prayved Ffor She Following rel z’&*_f".z; -

fat  Thatl applicants msy be granted lesve fo File

Lhis applicabion 7 ointly as Chev bave same  andg
OO OBOSE T puresaineg PR spnlicalion. '

(hi  Thal this bontble Vribunsl will be  plessed
Ty Ao and deciare Chal Applicants are enilitied
o have Shelr prowcibion regularissd as Appraisers
vide Eelt. FFice Orders Nos. IS8Z272000 dafed 30EH
Srng 2000 gridd IRRI2000 dafed IOV 20000 made i
LML EEEROUL T Eheir selection  Chrowugh  ouly
cons&ifuted DR, '



~F L AL SESS0F

fo rEha il Fhis  Hon Thise o Fribunsl o will b

FeerLher o deage L Lol and deciare  Lhsal

Aesponcenls gre neld eniifled fo rever Ehes

apgd fosn s From  Fhe  post of appraisecs Lo Che

Lot of  Ewaminerssleeveniive  oFFicers  on  Che
wronindg Phal Appliosnls praolion 88 Aopraisers Has

benr  desoribed  as  adhoo fn Fsff, OFFice Orders

Mg FS272000 dabed 3006 June  ZOOC  andg IRIZS2000

cla fead T 3 200,

- b

ferd Fhale  EHis Hon thle  Fritunal will  be
misased Lo direct Fhe Respondesnis o declsre Fhs
resglls and fmplement belors 2OFH Jne PO0F, &t
reoomamends Erons of Fhe D0 Aeld Tn Jung 2007

fe} Pt e 7 F S fr S gonlicants
Lo EFon is reourdarised, Hesporen &s b
reslrsined, by oan geder dncd fnfuncbion Fssoed by
rhis  Hon Hle Frdbuna From reveriineg Ehe

Aol feants  From e posé of dooraisers Fo Phe
posl of Examinerslreventive OFFicer on  Fhe ples
fhal  Anplicants promolion Has been desoriiuesd as
adhoo Fn EsfE.  OFFice Ordre  No. IsS272000 dafed
SOEf e 2000 arnicd IRISZ2000 cin e IOV, 2000,

7F7 Fhatl  in  tLhe aslievrnsiive o  prevers
olanse (&), Respondenis b resirained by an oeder
and rnjunciion fssued by Ehis Ronhle Fribansi,
From  reverding e Aoplicants From Fhe post of
Appraisgrs Lo Lhe  posl of  EwaminersPreventive
GFFioer  wntdl  such Cine Respondsnls adeclars the
resulls of Che meeling oFf fhe OFC hed in  June
2O '

-

2. Learned oounsed oF Che spplicant stated Chalt Che spplicant is
nol pressing For Che  pravers in o opra 8 fa) fo Fhe exient oF
elaiming regularissiion  From Che  date of absoroéfon and fs
seaking any soplicants should nob  be  reverted  and would e
consfdersdad For regularisalion In their  furn. e r*&.s:,-swnc:’@ﬁ P
alsw  have  In Fhe reply sistemend sisfed thal all rhe applicants
e selecled For adhoo promolion by dily  oons bl fabsad D8 sl
LhH&SE have  nol supgrseded By sanvone. Fhesy confend Shat fhe olsim
af The apelicant For regularissiion with eFffect From Dhe dele  of
oremelion fs nol fensble For Fhe resson Fhet Lhey are condinuing

M



—f O a4 K830

o adhos  promolion  Aosinst cosi recovery post which are of
Eempatr 8y nefure. Thelr recgulsrisasbion can be considered only in
farn &8 gEinsd sanclbionsd  posit oy Leserdd L SESLMIIET TS
Regarding praver of appolicants nol o reverd Che gpolicants Che
responagenls conlend Lhal Che conlinuance of Lhe adhoc  promolion
bl Ehwe ,«iwrfacf of oane Vé:‘o! Wi LAl é'ﬁ.ﬁvf'g}va! OF Ehe DORET bedric
Kgapinst  fhe  Ffnstractions, Che resoondsnis cannctl bHe fé’!f.] gl For

rewer binig FHe Schoc promoless.

S fii have  oonsidered  Fhe plesdings  and  have he »'(,7' &b
counsed on effher sice. The conbroversy in  Che case  has been
nArrowed oo because Fhe  appiicants  counsel staled thatl Fhe
sl foants are nol pressing For regulerissiion From She defe oFf
acthoe prromel Yo . Fhe  applicanis are conibinding  on  adhoo
prometion. FE is well selibled Chal adhoc sppoiniees bi@o! I noel be
rapfaced by anolber sdboe sppointes by Fhe Judoempent of Dhe spex
eotrd in Fhe cese oF Stale of Marvens vs.  Blares Singh [ise2) 27
Ai GOy . FE fe admiifed in Che reply sfalemect Fhal ocosE
FECOVETY oSl was poniinued For 200 vesrs. Sowsver, In case Shere
f& @&  recteciion Fn Phe namber of oosl pecovery posl, or teed P
eerrtall such oosihs Che renpordents mey heve Lo reverd  Lhe ,. EleleIalo
DNLP T | Fre  leeh & gases responcen s may feve Lo revertd Fhe
Sl oo bess on CPhe basis of lesi come Firsd guo. L Ehe fighl
S fhe above diecussion, we  disposed of Che c'a'g:.v:.»f.z_’.r:& Lion  wilh

Yrrenion fo resoondenits Fo oonilinge Phe spplicents fn Fhe posls

o

ol Appralasr on adfoe basis s Joreg a8 DA pesed Do opersiles  Che
posl  of  Anpraiser Cosfoms (R ewist,  and  Shal In case oFf
recuciion Dhey should pasds adopl Uhe policy of lasl come Firsi

L _,_ﬁ/w
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i while reveriing Che  adboc  proomolees. e gre Inforasd FHeE

&g Lo

applfoant Mo, I has alresdy been regularised. No ordses

It

F8mt. Shanils Shasitry)
Mepbuer (687

s i,

(AL W Haridasan)
Wice LChairmsr



